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can come. He cannot take upon himself
that of such and such time he would
come and answer. Let him come back.
(Interruption) The matter is over.
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SHRI §.B. CHAVAN (Maharashtra): 1
would like to raise a very important issue
whick is agitating the minds of all the
hon. Members of both Lok Sabha as well
as Rajya Sabha. It is almost more than a
year thal a unanimous recommendation
of the Committee was given to the
Government. At one stages, in a
meeting, presided over by the Chairman,
it was decided that we should be given a
definite time limit within which the
Government would react to the
unanimous recommendation which was
given by the Committee, which, was
specially set up for this purpose. This
Committee was unanimous in its
recommendation. We have been seeing
that for almost one year, practically
nothing has been done in the matter. 1f
you have to compare the pay and
allowances of the Members of Parliament
and Members of Assemblies, a number of
Assemblies, I do not think that any
Government can possibly think in terms
of postponing this issue anymore. The
fact is every time they promise something
but thereafter nothing is coming forth,

My request will be that this should not
depend upon the sweet will of the
Government. It should be the
responsibility of both, the Chairman as
well as the Speaker, to decide about the
pay and ailowance and other facilities
which should be made available w
Members. 1 understand that this will
require repeal of the Act but till the
repeal is done we should all take a
decision. That should be immediately
done. The Government should be
requested that before the end of the
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Session, they should come forward with a
definite decision on this issue.
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SHRI S.B. CHAVAN: The Leader of
the House should also convey the feelings
of the Members of Parliaments to the
Cabinet.
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SHRI JAYANT KUMAR
MALHOUTRA (Uttar Pradesh):
Madam, wholeheartedy associate myself
with what has been said by hon. Shri
Chavanji. This issue has been agitating
the minds of the Members of parliament
for more than two-and-a-half years.
There have been numerous commitments
given by the Government that this issue
would be resclved. One fails to under-
stand as to why this issues is still in the
unresolved st of the Government. The
amount of Rs. 1500 that an MP gets is
totally inadequate to meet the expenses.
Unfortunaely, no one seems to bother
about it. In fact, it is forcing MPs to get
into all kinds of debts. Therefore,
Madam, I urge upon you that this issue
should be taken up seriously and the
matter is resolved before the end of this
Session.

SHRI JOHN F. FERNANDES (Goa):
Madam, I do not know as to who laid
this procedure that we should sit in
judgement to decide something which
involves us. Legaily this is not a good
procedure. More so, when the recom-
mendations of various Pay Commissions
come, the Government does not come to
Parliament for increasing the salaries of
the officials which have been raised from
Rs. 5000 or Rs. B0OOO 10 Rs. 30,000. Why
should it be applicable only to the Mem-
bers of Parliament? 1 feel the Govern-
ment is trying to control the Parliament.
As has been rightly pointed out by
Chavanji, this matter has been pending
with the Cabinet at various points of
time. Everytime it is rejected. Are we
being blackmailed by the Government as
to how we should function in the House?
More so, every officer gets free clectricity
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and water. It has been mentioned by the
Power pinister that there is a racket
which is involved in pilferage of elec-
tricity.

But this amount it sought to be recovered
from the Members of Parliament.
Madam, we get exorbitant electricity bills
and when we complain, there is no reply.
This is happening in telephone bills also.
This system is very bad. They should do
away with this system. Madam, as was
very rightly mentioned by you, this power
should vest with the Presiding Offiers of
both the Houses of Parliament. I hope
the Government will respond and will not
reject this proposal again and again. This
Government has respesct and support of
this House. ...(Interruptions)...

THE DEPUTY CHAIRMAN: It is not
one  Government. The  successive
Governments have ...(Interrupiions)...

SHRI JOHN F. FERNANDES: ! am
referring to the Government of india.
...(Interruptions).

THE DEPUTY CHAIRMAN: Every
Government wants to control the
Parliament. ...(Interruptions)... It is
because of the Act which was enacted in
1952 ..(Interruptions)... Before that the
Speaker and the Chairman were deciding
it. ...(Interruptions)... 1 do not know at
what point of time. ...(Jnterrupiions)...
At least, I have seen a coupic of
Govermmnents. ...(Interruptions)... During
my time I have seen seven Government.
...(Interruptions)... This is _my eighth
Government. ..(Interruptions)... Every
Government has been trying to curiail
the autonomy of the Members of
Parliament so far as payment is
concerned. ..(Interruptions)... It is not
curtailing their autonomy to speak.

SHRI B.P. SINGHAL- (Uttar
Pradesh): 1 think, it is not ony
embarrassing but morally incorrect for
persons 1o sit in judgment on their own
salaries, and to that extent, leaving it o
the Parliament or the Government, who
are also Members of this House, is also
morally incorrect and it is only proper if
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it is vested with the Speaker and the
Chairman of the Rajya Sabha.
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THE DEPUTY CHAIRMAN: I think,
it is a fit case for privilege of a Member
because for three years the bills were not
sent to them either for electricity or for
water or for telephone and now, they are
charging with penalties. You can write
your privilege and the Committee will
look into it.

SHRI VAYALAR RAVI (Kerala): My
submission is, there is a very good ar-
ragement made by the Governemnt by
posiing officers in every segment where
Members of Parliament reside. There is
an enquiry office, an Executive Fn-
gineer’s office, etc. But, nothing is fusc-
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tioning. We are lodging complaints attex
complaints in writing, but nobody turns
up and you cannot even get a person it
rectify your telephone. Why do you then
have all these officers? You abolish al}
these offices at Firoze Shah Road, etc. 1
think, there are seven or eight offices of
the CPWD What for are these Executive
Enginecers? Let all these offices be
abolished. Even when Members of Parlia-
ment give in writing to attend to their
needs in their houses, which are Govern-
ment houses, nobody turns up. It is a big
problem. 1 believe that the Government
must take a very strong view on this. The
Government has to remove all these peo-
ple and put some good people there.
Thank you.
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THE DEPUTY CHAIRMAN: 1 know
there are no two opinions regarding this.

There are hundreds of grievances of
tembers, Now, Mr. Dass.
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DR. M.N. DAS (Onssa): Madam, i
have only one humble submission, let not
the hon. law-makers themselves, who are
sitting in Parliament, make a law to
increase their own salary or remunera.
tion. ...(Interruptions)..

THE DEPUTY CHAIRMAN: Mr.
Das, you have ...(Interruptions)... Just a
minute ...(Interruptions)... Let me exp-
lain ...(Interruptions)... Dr. Das, you
have just joined the Parliament. You are
not still subject to the sufferings, which
all these Members, who have been here
for so many years, have been facing. The
point is, that is the law. We cannot help
it. Perhaps you did not hear ...(Interrup-
tions)... Please sit down....(Interrup-
tions)...

DR. M.N. DAS: Madam, let me com-
plete my submission ...(Interruptions)...

THE DEPUTY CHAIRMAN: I will
explain to you. There is an Act by which
it is necessary for the Government to
bring a legislation to increase the salaries
and allowances of the Members of Parlia-
ment, the President, the Vice-President,
the Speaker, the Deputy Speaker, and
the Deputy Chairman before the House,
which we have to pass, as we pass other
legislations, even including murder and
other things.

So, this is a law making body. Your
suggestion has no mecaning till the Gov-
ernment comes to this House and repeals
this Act. Then the authority will not
remain in our hand, it will go to the
Chairman, and the Speaker of the other
House. They will take a decision. There
is no need, in my opinion - I am not a
lawyer - but, I think very sensibly that
there is no need to have a law for that.
With an executive order of the Chairman
and the Speaker, considering the need of
the hour, from time to time we can think
about the privileges of Members of Parli-
ament. We are not employed here. We
are getting these salaries as an allowance
to work in Parliament when we come
from different constituencies. The tele-
phone and other reguirements are for the
business we conduct. This is the point.
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So, this should not come under the Gov-
ernment control. This is my personal
‘opinion and 1 fée! that this is the opinion
of the House, not this Government nor
uny Government.

We have autonomy, according to the
‘Constitution, The Judiciary, the Execu-
tive and the Legxslature are three diffe-
rent bodies. I feel that the legislative
privileges should go to the Chairman and
the Speaker. In other matters they are,
but, 1 think only in the matter of money
that it is with the Govermment: I think
that is not correct. I hope you have
understood. Now that matter is over. We
have taken note of it. We arc happy
...(interruption)... keep quiet, it is very
rude when the Chair is speaking to com-
ment on something. ...(interruption) 1
was going to say; How do you expect that
my intelligence is poorer than yours.
...(interruption) 1 was going to say that
this matter and discussion is over. I have
...(interruption)... Mr. Sikander Bakht
Saheb please do not have private conver-
satjon with Mr. Biplab Dasgupta ... (inter-
ruption)... because ] know he has diffe-
rent views on different issues. (interrup-
tion) Mr. Biplab Dasji, please leave him
for a minute. Later on you will have
freedom ...(interruption) We are discus-
sing a very serious matter. I know Mr.
Biplab Dasgupta’s opinion on this matter.
He is free to have his own view, But, this
is the considered opinion the consensus
of the House on the issue of the
privileges and requirements of the Mem-
bers of Parliament, Urgency is there.
Please take the matter to the Govern-
ment, explain to them. And as Mr. Cha-
van and Mr. Malhotra have said, it
should be time-bouhd. It should not be
that you -go the Cabinet, the Cabinet
rejects it and yéu go back again. Give us
the specific time when you will bring the
bill to the House.

THE -LEADER OF THE HOUSE
(SHRI SIKANDER BAKHT): Sure,
Madam, it will be done. Now something
about our lunch?
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THE DEPUTY CHAIRMAN: Yes.
There is something which Mr, Malhotra
wanted to raise regarding the Business of
the House.
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THE DEPUTY CHAIRMAN: I have
to make an announcement in the House,
Yesterday we had started a discussion
under a certain rule about the Goa situa-
tion. Subsequently, the Chairman had
permitted that the discussion should take
place under Rule 168. The Chairman has
asked me to discuss it with the Leader of
the House when the time should be
allotted for it. I had a discussion with the
Leader of the House, Mr. Sikander
Bakht. The Government has proposed
and agree that we are having it on the
4th. So, this jtem which is listed ‘in
today’s business will be superseded by the
discussion which will take place under a
different Motion. As far as industry is
concerned, your suggestion is correct.

As far as the discussion on the working
of the Ministry of Industry is concerned
your suggestion is right. We need five
hours. We will not be able to do it today.
Therefore, we will take up some Legisla-
tive Business, After the lunch recess, we
will take up a few Special Mentions
which the hon. Chairman had cleared and
which could not be taken up yesterday.
They we will have Legislative Business. It
time permits, we can take up the Short
Duration Discussion on the poverty situa-
tion. if time does not permit, we will
have it another day.
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SHRI JAYANT KUMAR
MALHOUTRA: Madam, I agree with

him. This should be taken up during the
course of this Session.

THE DEPUTY CHAIRMAN: We
have two days of the Session ieft-Monday
and Tuesday - for which there is already
some business pending.

SHRI JAYANT KUMAR
MALHOUTRA: Could rnot the Session
be extended till the 5th?

THE DEPUTY CHAIRMAN: That is
what 1 feel. Your can reqeust the hon.
Chairman. When he comes, you can re-
guest him. If necessary, we can extend
the Session so that we are able to have
- the discussion on the working of the
Ministry of Industry.

SHRI JAYANT KUMAR
MALHOUTRA: Thank you very much,
Madam.

THE DEPUTY CHAIRMAN: The
House is adjourned for lunch, for one
hour.

The House then adjourned for lunch
at thirty-one minutes past one of the
clock.

The House reassembled after lunch at
thirty-three  minutes past two of the
clock,

The Deputy Chairman in the Chair.
SPECIAL MENTIONS

THE DEPUTY CHAIRMAN: Now
we shall take up Special Mentions.
Shrimati Jayanthi Natarajan. Absent.
Dr. D. Venkateshwar Rao. Absent.
Shri Amar Singh. Absent.

Shri Rama Shanker Kaushik.
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Killing of Minority Community Ycutls
by Police in Muzaffarnagar District, U.P.
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